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Dated, be1,2023

posts of Presiding OIIicrr in Ccutrsl Govertrment
Industrial Tribunal-cum-Lebour Court -reg.+a+att

l. Tribunal:- The Central Govemment Industrial Tribunal-cum-Labour Courts are
authorities established under Industrial Disputc Act,l947 to adjudicate (i) the indushial
disputes relating to any maner, whether specified in the Second Schedule or the Thircl
Schedule (and for pcrforming such other firnctions as may be assigned to them under the Act)
and (ii) appeals under the Employees Provident Fund and Miscellaneous provisions
Ac1,1952. A Presiding Officer, upon selection" may be posted in any Industriat Tribunal
established under Industrial Dsputes Act, 1947.

2. Yacancy:- Applications are being invited for the following vacancies and likely
vac€ncies that rnay arise by end of the year 2023in various CGIT-cum-LCs:-

3. Oualiflcifiiin:- The qualification, eligibility, salary and orher terms and coniiitions
for the appointrnent of a candidate will be govemed by the provisions of the Tribunal
Reforms Act, 2021 & Tribunal (Conditions ofService) Rules, 2021. The letrgtb of rcrvicc es
per eligibility criteria will bc reckoned as on thc last drte of rccciving applications cs
per this vacrnqr clrcular. Pey of the selected candidates will be regulated as pcr Rulc
10(3) ofthe Tribunal (Conditlons of Service) Rules,202l end DoPT's OM No. lBlZOlG-
Estt@ay II) deted 01.05.2017. As per the Tribunal (Conditioos of Service) Anendment
Rules, 2023 - Notwithstanding arythitrg contriDed in rule 3, r pcruon holding or hrr held
thc post of Chairpcrson or Member, rs th€ crsc mry bc, ofany Tribunel shell bc eliglble
for re.rppointEGtrL

4. Procedure for selection: .The Search-cum-Section Committee constituted under the
Tribunal Reforms Act 2021, for recommending names for appoinlnent to the post of
Presiding OfEcer, shall scrutinise the applications with respect to suitability ofapplicants for
the said posts by giving due weightage to qualification and experience of candidates and
shortlist candidates for conducting personal interaction. The final selection will be done on
the basis of overall evaluation of candidates done by the Committee based on the
qualification, cxperiencc and perconal interaction.

S, No. Posl Place Dete ofVecency
I Presiding Officer Banga.lore 27.0t.2021
2 Presidin Oflicer Dhanbad-l

Presidi Officer Emakulam
02.10.2022

3 19.08.2022
4 Prcsiding Offrcer Guwahati 15.12.2021
5 Presiding Oflicer Nagpur 20.01.2022

Vecsncy Circuler



(Tribunal Reforms Acl, 2021 & Rules made t}lerei rder can be accessed fiom the
liok https://dor.eoy.irlsiteydefaulVfi Ies/acr. pdf

"E[ 
resircctively. )

& https://dor.cov.in/siteJdefault/fi leVrules

5. Applicstion Procedure:- Applications of eligible and willing ollicers are requested

thtrough Regislrar, High Courv Ministry of Law and Justice and should be accompaded with
(i) bio-data in the prescribed proforma at Annerure.I (ii) Cenificate to be fumished by the
employer/ head of offrce/ forwarding authority as in Anncrure.Il (iii) clear photocopies of
the up-todate CR/APAR dossier of the ofticer containing CR-S/APARS of at least last five
years duly attested by a Group A officer (iv) cadre cleamnce (v) integity certificate/clearance
from vigilance and disciplinary angle as in Annerure.Ill (vi) statement giving details of
major or minor penalties, if any, imposed on the ofticer during thc last ten years, to the
following address, so &s to re€ch this office latest by 5.30 P.M. on llr! December, 2023.

Sh. S. R Dan4 Deputy Secretary, Room No. 3lE, Ministry of Labour and Employment,
Shram Shalrti Bhawan, New Delhi.

6. No TA/DA will be admissible to the candidates to be called for interview/intemction. The
candidates are required to make own afiangements.

7. Advertisemert and hescribed application form can be downloaded from Ministry's
website (wwwlabour.gov.in). The odvertisemcnt is also forwarded to tbe Registror
General of all High Courts rnd Deprrtmeot ofJustice, Ministry ofLaw and Justice, for
o[wrrd trrnsmission and publicity.

8. Any application received after due date or incomplete applications will not be entertained.

Wide publicity may be given in all organiations and their field formations to facilitate €arly
and optimum number of application.

D L3
(s.

Depury Secretary to fte Go!1. oflndia

To

(i) Regisnar General of all High Couns, with a request to notify all the retired judicial

offrcers of your concemcd High Court about the vacancy and to ensur€ that the

apptications are routed through tb€ Registrar General of respective High Courts oDly ss

per thc directions ofthe Chairperson of the Search-cum-S€lectiotr Committee.

(ii) Departnent of Justice, Ministry of Law and Jusdce, Jaisalmer House, Man Singh Road,

New Delhi

RAJA THAN IGH COURT JODHPUR

No./RSJ/Estt.A(ii\t04t1s96\vllq6B& Date: o\lr'\ozf

Copy forwarded to fottowing for information and necessary action:'

'l . Hon'bte sitting Judges of RHC, Jodhpur through their PS'

2. l Reqistrar (Adrin.), inCB, .tulpul. with the request to circutate it amongst atl
- ' 

tnJ Hon'uie Judgis sitting at RHCB, Jaipur throughlheir PS'

3. Hon'bte Judges ivho havJretired in November, 2020 and thereafter'

a. ntt the Judic'iat Officers inctuding officers posted on deputation in various

Jistiict I Registry in District Judge Cadre, who are going to retire on or

before 30.1 1 .2024.
Computer Cett, RHC, Jodhpur to uptoad it o
Court and E'mait to retired Hon'bte Judges'

gh
5 n website of Ra

str Admn.



Annerure-l

PROI'ORJ!1A

l. Name :

2. Date of Birth :

3, Catogory(SC/ST/OBCruR) :

4. Designation/Profession :

5. Contact l)etails:

Residcntial Olticial

Address:
Mobi.lc/Phone No.
Email:

6, Service to which belong ;

7. F/ucational qualification (in reverse chronological order):

st. Name of Dogrc" Year of
Passing

S u bj ecl,rSpecial ization
No. [Jn iversity/Equivalent

lnsdilution

8. Work Experience:

tA. For thc expcrience as ernployee. Emplo.ymcnt rccord in chronological order shning with prcsenl

Employmeng list in reverse:

i Sl. No. Name & address of
High Couni Disria
Court

Designation, Pay

or lkale of (pay
in Pay Matrix)

Period of Servicc

From To

Nature of
work/experiercc

Space for
photo8ra ph

duly signed

by candidate

Present Permanent

Academic
Distinction

Div is ion/a/o

of marks
nbtained



9. Date from which drawing the pay scale :

in tlrc gnde of High Court Judge/

Distict Judge/Additional Distsict Judge.

10. Writc up rrn adjudicating expcrience :

of thc applicant (200 words)

IWhorever applicablel

I L Eryn'iencr alongwith bricf write up in handling :

Cases beforc rclevant to labour disputes

12. Annual Income along with copy of :

larest I'IR lFor C'andidates other than Govt. or.ludicial Olliccrsl

13. Write up on 05, major aohievement

(2fi) words each)

14. AwardJhonours/Publicatiorx, if any :

15. Affiliation with the professional bodieV:
ln stitutioms/societicdor any other body

lncluding political party,

15. Additional information, ifany, which

You would like to mentron in suppon

of the applicstion tbr the post.

Dctails of Such cascs

(Re;xlrlerl CuscVt)nreported Cases)



DECLAR{TION

l- I certiii lhal the {i)regoing inl'omration is correcl and conrplete to the best ol'knowledge and hclief
and nothinr has treen conccaled,/distoncd. ll'al rn), tinrc I lbund to halc c()nccalcd-idisloflcd anv

malerial inlirrmatitn: mv apJxrintment shall br- liahle kr summarv lennination without nolice.

2. I shall not u.ithdra* my candidature after the meeling ofthe Selection Committee

3. I shrll not declinc the appointment, ifselectcd for oppointment by the ACC

4. I sholljoin u,ithin 30 days lrom thc date of issuc of order of appoinlmenr.

5. lam aware that in case I violate any oftho c{nlditions mcntionrd at Sl.No.2 to 4, the Govenrmcnl

of India is likely to debar me for a period o[ thrre years lor consideration f<x appointment outsidc thc

cadre and in any Autonomous Body/St&tutory Body/RcSulatory Body.

Place:

Date:
Sipaturc of the candidste



Annerure-ll

CERTIFICATE TO BE FUR]iIISHED BY FORWARDEING AUTHOTTTY

L Certified that thc penicular furnishcd by Shr7Smr/Kum-
stE corrsct end hdshe;nsserises educational quclifications and exJrerience rtrentioned irr Annexure-1.

2. h is alrc c.ertified dul thare is no vigilancc/ disciplinary case cither pending or bcing contemplatcd
against him/her and vigilancc clcarincc issued by CVO in the cnclosed Annexure (lll).

3. Hidher intcgrity is <tnified.

4. No major or minor penalty was imposed on Shri/Sm/Kum-
during the last l0 ycars period.

5. The uptodate attcsled Photostat copies of ACR/APAR of last ycars (cach Photostat copy of
ACR/APAR $hould b€ attestcd) in respect of Shri/Smt/Kum-----------
in crplotcrl horesitlr.

Scal & Signatun' of tho cadre controlling Authority



Annexuro.Ill

PARTTCT'LARS OF THE OFFTCERS FOR WIIOM VIGILANCE CLf,ARANCF: IS BEING
soll(;lrT

('tir he ftrnished and signcd by thc ('V0 or H{)l))

L Name of the Officer (in I'ull)

2. Fathers namc

3. DBte of Birth :

4. Date of Retirement

5. Date of cntry into service :

6. Service to which lhe olficer belongs :

including batch /year/ cadre etc. ,

whmwer npplicable

?. Positions lrcld (During ten pnrccding years):

Name of rh" 
'l 

FromS.No. Toi Oreinisation I Designation

| (narnc in flull) i & Place of Clourt
I Pffitin

L
E. rmether thc orlicer has been placed on :

tlrc agrred list or list of Ofiicer of
Doubtful Int€grity (ifyes, details to be given;

9. Wlrether any allegalion of misconduct :

lnvolving vigilancc rngle was cxaminc{

against the ollicer during the last I 0

Ycars rnd if so with whal result (i)

10. Whaher any punishmsnt was awords to

rhe officer during the last l0 years and if
so. the date of imtrosilion and dstrils of
penalty (r)

I l. ls any disciplinary/ criminal proceedings :

or chffge shcet pcnding againsl the olfioer as on dste (if so, demils to he

fumished, including rcfcrence numt er.

if any of the Commission)

12. ls any action contemplated against the

Officer as on datc (ifso, datails to be

firmished (i)



(r) lf vigilancc clcorance had been obtdined liom the ('ommission in the pasl, the information may be

provkled for dre period thereafrer,

Date

(NAML] AND SICNAI'URE)


